
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH

CP No.:986/252lNCLT/MB I MAH I 2ot8
Under section 252 of t}re Companies Act, 20 13

In the matter of
Mahalasa Enterprises Private Limited.

Mr. Vishram Ramchandra Jamdar,
Director of Mahalasa Enterprises Private
Limited, Regd. Office at 101, Verma
Layout, North Ambazari Road, NagPur,
Maharashtra 440033

. . .Petitioner
v/s

Registrar of ComPanies, Mumbai
.. . ..Respondent

Order delivered on: 07.09.2018

Coram:
Hon'ble Bhaskara Pantula Mohan, Member (J)

Hon'ble V. Nallasenapathy, Member (T)

l.ThispresentPetitionhasbeenfiledunderSection2S2oftheCompaniesAct,
2013(hereinafterasAct)bytheDirectorof''MahalasaEnterprisesPrivate
Limited"(Company)prayingforrestoringitsnameintheRegistermaintainedby

the Registrar of Companies, Mumbai (hereinafter as ROC)'

2.ThenameoftheCompanywasstruckofffromt}reRegisteronaccountofthe
reasons that, the Company is not carrying on any business and that there was

nobusinessoperationforaperiodoflasttwofinancialyearsandhavenotmade

any application within such period for obtaining the status of Dormant

Company under S. 455 of tl:e Act' The ROC has published a public notice for

Striking off and Dissolution of Company i'e' STK - 7 dated 19s July' 2017'

MlS51ons fr m the Petitioners:

3'ItiSsubmittedthat,theAnnualRelurnsandFinancialstatementscouldnotbe
filedfortheFinancialYears2013-14to2o16-LT.Anditisfurthersubmitted
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For the Petitioner :

PCS R.A. Kuvadia, Authorised Representative for the Company'

For the ResPondent :

None present

Per : Bhaskara Pantula Mohan, Member (J)
ORDER



that, the Company now has all the remaining documents ready and prepared

and is willing to file the same before the ROC, if so permitted. Further the

Company is willing to file any other necessary document which are required by

the ROC.

4. The ROC has forwarded its report stating therein that, tJ:e ROC has issued the

notice in Form STK - 1 to ttre Company on the ground that, the Company is

not carrying on any business and that there was no business operation for a

period of last two financial years and have not made any application within such

period for obtaining the status of Dormant Company under S. 455 of the Act.

5. It is also submitted that, tJle Company had failed to file statutory returns for a

continuous period of more than two years, the ROC came to conclusion that,

the Company has ceased to do its business. And consequentially the name has

been struck-off from the Register of ROC.

Findings:

6. That, the facts and circumstances of the case show that the relevant documents

which are to be liled, are ready with the Company and the Company is willing

to file the same, if so permitted.

The Petitioner enclosed the Audited report and Financial statement for the year

ended 31.03.2014 to 31.03.2OL7 and income tax return for the year ended on

31.03.2014 to 31.03.2017 with the Petition to show that the Company is in

continuous operation.

Hence, upon considering t] e facts and circumstances of this present petition,

this Bench is of the view that, it would be just and proper to order restoration

of the name of the Company in the Register of Companies maintained by the

ROC.

Accordingly, this Petition is allowed. The restoration of the Company's name to

the Register of Companies maintained by the ROC, is hereby ordered, with a

direction that the Company shall comply with the Provisions of the Act. And

further it will be subject to payment of costs of Rs. 1,00,000/- to be paid by way

of Demand Draft in favour of "Pay and Accounts Officer, Ministry of Corporate

Affairs, Mumbai,,, within 7 days from the receipt of the duly certified copy of this
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Order, to this office. Consequentially thereupon the Bank Account/s if freezed

shall get defreezed and to be operated by the Company.

10. The Leamed Roc shall give effect of this order only after perusal of the

compliance report of cost imposed. The company is directed to f1le all the

required documents and shall fulfrl other relevant statutory compliances within

30 days from Restoration of its name in the Register of Companies maintained

by RoC.
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V. NallasenapathY
Member (T)

Bhaskara Pantula Mohan
Member (J)
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